
Serial
No. of

03.           I       12.0

Orders   tw'Eih   Signature
Ofrice Note as   to

action (!r any)
taken on order

Present  :  Ms.  Laxmi   Chakraborty,  Advocate

i:ha:c:ursmeM:a/np:eui,I,t:iah;:fdAvd°dc,a:eubf::
prosecutorfortrestate
Respondent.

Heard  learned  Counsel  appearing

n  behalf of the  parties.

Learned        Counsel        for        the

cused/petitioner  submits  that  the  accused

titioner has been  under detention for more

an    90    days   i.e.,    beypnd   the   statutory

riod   prescribed   under  |Section   167(2)(a)

P.  C.  and  no  charge  sheet  has  been  filed

yet.  As  such,  prayer  is  made  for  release

torthwith  from  thethe  accused/petitioner

stody.  The  learned  Addl|  PubLic  Prosecutor

pearing for the State  R!spondent does  not

pute  the  above  position  in  law  as  well  as

e  fact  that  no  charge  sheet  has  been  filed

Of today.

In   view   of  the   above   posit:ion,

ere  is  no  option  but  to

d  by the accused/petiti0allow  the  petitionner for his  release

br:::as::C°or:'nbg::'::e)I::C::::i/si::i:j°:ae,i

nc!  of  Rs.2  lakhs  (Rupees  two  lakhs)  with

o    sureties    of   the    llke    amount:   to    the

tis fact:ion        of        the      I  learned        Judicial

gist:rat:e,   East  at  Gang([ok.   As   prayed  for

the   learned   Addl.   Public   Prosecutor  the

il  order  shan  be    subj!ct  to  the  followlng

ditions  :-

The       accused/ petl.t[oher       shall
pear   before   the   I..P.   as   and   when
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